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ARG 3RS A RT U ATA-924 Relid 03-06-2024 & ERI
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Considering the issue involved in the matter, the Tribunal by order dated 01.05.2024
had impleaded the concerned respondents and had issued notice to them.
The Applicant has filed the affidavit of service. Despite service of notice,

Respondents No. 1 to 3 are not represented today.
The Applicant is directed to inform the said respondents about the next date of

hearing.
Respondent No. 3, DFO, Kotdwar is directed to remain virtually present on the next

date of hearing.
List on 19.11.2024.
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1. Considering the issue involved in the matter, the Tribunal by order

dated 01.05.2024 had impleaded the concerned respondents and had issued

notice to them.

2. The Applicant has filed the affidavit of service. Despite service of
notice, Respondents No. 1 to 3 are not represented today.

3 The Applicant is directed to inform the said respondents about the
next date of hearing.

4. Respondent No. 3, DFO, Kotdwar is directed to remain virtuall
present on the next date of hearing. d
5. List on 19.11.2024.
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1. Considering the issue involved in the matter, the Tribunal by order
dated 01.05.2024 had impleaded the concerned respondents and had issued

notice to them.

2, The Applicant has filed the affidavit of service. Despite service of
notice, Respondents No. 1 to 3 are not represented today.
3. The Applicant is directed to inform the said respondents about the

next date of hearing.
4, Respondent No. 3, DFO, Kotdwar is directed to remain virtually

present on the next date of hearing.
5. List on 19.11.2024.
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1. Considering the issue involved in the matter, the Tribunal by order

dated 01.05.2024 had impleaded the concerned respondents and had issued

notice to them.

2. The Applicant has filed the affidavit of service. Despite service )i
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5. Liston 19.11.2024.
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1. Considering the issue involved in the matter, the Tribunal by order
dated 01.05.2024 had impleaded the concerned respondents and had issued

notice to them.

2, The Applicant has filed the affidavit of service. Despite service of
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1. Considering the issue involved in the matter, the Tribunal by order
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1 Considering the issue involved in the matter, the Tribunal by order

dated 01.05.2024 had impleaded the concerned respondents and had issued
notice to them.
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. The Applicant has filed the affidavii of service. Despite service of
notice, Respondents No. 1 to 3 are not represented today.

3, The Applicant is directed to inform the said respondents about the
next date of hearing. )
4, Respondent No. 3, DFO, Kotdwar is directed to remain virtually

presenton the next date of hearing.
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L Considering the issue involved in the matter, the Tribunal by order dated 01.05.2024 had impleaded the concerned

respondents and had issued notice to them.
The Applicant has filed the affidavit of servi
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ce. Despite service of notice, Respondents NO. ]to3are

3. The Applicant is directed to inform the said respondents about the next date of hearing.
4. Respondent No. 3, DFO, Kotdwar is directed to remain virtually present on the next date of hearing.
Sy List on 19.11.2024.
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